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TodoodbEx
DATE CF DECISION 24-7-199%6
shri Narsinghbhai Karsankhai LeuwaPetitioner
_Mr. K.K. Shah, Advocate for the Petitioner j&’
Versus A
Unien of India & Ors. Respondent s
Mf. N.S, Shevde, Advocate for the Respondent (s

CORAM

The Hon'ble Mr. V. Radhakrishnan, aAdmn. Member.

The Hon'ble Mr,

JUDEMENT

,  Whether Reporters of Local papers may be allowed to see the Judgment ?
2, To be referred to the Reporter or not ¢
¢, Whether their Lerdships wish to see the fair copy of the Judgment ¢

4 Whether it needs to be circulated to other Benches of fhe Tribunal ?
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Shri Narsinghbhai Karsanbhai Leuwa
643/90, Om Nagar Seciety,
Asarwa, Ahmedabad. ccee Applicant.

(Advecate gMr.K.K. Shah)

versus.

1. Unien ef India, neotige te be
served threugh General Manager
Westérn Railway,

Churchgate, Bembay .

2. Divisienal Rallway Manager,
Bareda Divisien,
Pratapnagar, Bareda.

3. D.M.E (E).
Bareda. cecse Respendents.

(Advecate sMr.N.S. Shevde)

ORAL ORDER

Os.ANO. 258/1” 1

Date; 24-7-199%%
Per; Hen'ble Mr. V. Radhakrishnan, admn. Member.

Heard Mr. K.K. Shah and Mr. N.S., Shevde, the
learned advecate fer the applicant and the respendents

respectively,

2. The applicant was werking as Junier Fuel Inspecter
in the scale of Rs. 700-900. His cententien is that

he was pested at vatwa Lece Shed en 1.6.1985 and he had
te leck after a large fleet of engines, their average
nurber being 75 and such a heavy duty and respensibility
is requir@d normally te be perfermed by Senier Fuel
Inspecter scale of Rs.840-1040. Even theugh he was
carrying eut the duties ef the higher pest accerding

te him, he was centinued te be paid lewer scale even
theugh the higher pest ef Senier Fuel Inspecter was
vacant. The applicant made seversl representatiens

which were ultimately rejected by the respendents en

the greund that he was pested en adhec basis as
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Junier Fuel Inspecter and he ceuld net get premetien
again en adhec kasis. During the discussien at the
Bar Mr. Shah states that the applicant is prepared te
make a fresh representatien te the respendents giving
additienal greunds that he may have including the rule
pesitien and when such representatien is made, the
respendents may be directed te consider and decide the
same on merits. Mr. Shevde fer the respondents has

ne ebjectien fer this precedure. Accerdingly the
applicant is directed te make a fresh representatien
giving all the facts including the additienal greunds he
may have and alse the Rule pesitien within three weeks
frem the date eof the receipt of a cepy ef this erder
te the Respondent Ne.2, whe after getting the said
representatien shall censider and decide the same en
merits at the earliest and in any case net later than
three menths frem the date eof the receipt of
representatien and intimate the applicant within ene
week thereafter. wWith the abeve directiens, Q.A.

stands dispesed ef. Ne erder as te cests.

M

(VeRadhakrishnan)
Member (A)

vtC.



